The Hon'ble Mr. N Dharmadan, Judicial Member

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH ’

0. A. No.358 of 19-972 | ,}99
DATE OF DECISION _~4=1993

Punathil Cheriyakan Applicant (s)
1Ys ‘Pf-’liko"l AbUbaCker Advocate for the Applicant (s)
Union of Indif*'§8p. by the :
S8ecretary Ministry of Surfacage“mndan(g
Transport, Govt. of India,
‘New Oelhi and others.
Mr KA Cherian, ACGSC Advocate for the Respondent (s)

CORAM :

~

and

The Hon'ble Mr.R Rangarajan, Administrative Member

P WN -

Whether Reporters of local papers may be allowad to see the Judgement ?\/'u
To be referred to the Reporter ornot? sy

- Whether their Lordships wish to see' the fair copy of the. Judgement? ha

To be circulated to all Benches of the Tnbunal ?

JUDGEMENT -

M N,Dhafmadan,wi,m

The applicant who had aduittedly worked as flazdoor
at Light Houae, Kadaloor Point since 1981 is aggrlsved by
the termxnation in ﬂctober, 1981. '

2 According to the applicant he wasttaken as Mazdoor
by the Respondent-2 in 1981 and he was allowsd to work for

:moro than 240 days in gvery year. He was doing the cleaning

work in the Light House promptly and to the cgmplote

satisfaction of Respondent-Z. tvean though he was satisfactorily-

~discharging his duties, he was not regularised in servics.

According to the applicant, thers is vacancy and he can he
reéularised in the service. . Nevertheless, he was not alldued
to work from October 1991 onuards. Hence, he has filed this

appligation under Section 19 of the ARdministrative Tribunals®



2
Act of 1985 for a direction to the respondents to rsengage

him as Mazdoor in the Light House and to regularise him

in service taking inte consideration”ﬁt his past service.

i3
1Y

+3 Respondents filed a reply statement in which they
have admitted the following period of engagement as casual

mazdoor.purely on casual basis on daily wages, as given

belou:~
" 51,No. Year. = No, of days of engagement
1 1983 12 days
2 1584 330
3 1985 : 57 "
4 1986 117 "
5 1987 20 "
6 1988 123 *
7 1989 42 "
8 1990 g n
9 1991 230 m
4 According to the learned counsel for the reaspondents,

it is the usual pracﬁice to engage a daily-wage-Mazdoor
locally by the Station -in-Charge at e fixed daily wages.
The applicant was also taken in that manner when work was
auailable, buﬁ at present there is no work available to
engage him. Learned counsel for the applicant Submitted

vasy- ‘
that the work whiich/carried out by the applicant was being
engaging & T ‘ T
done byanother person, However; this statenent is denied

by the learned counsel for the :espbndents.

5 Having heard the counsei'on both side, we are

of the view that this application can be disposed of with
appropriate directibha,in the interest of justice. Accordingly,
'we direct Respondent-=3 to consider re-engagement of the
applicant héving regard to the facts that he has got prior
‘service in 1981 as stated by the applicant and take him

as Casual Mazdoor in the Light House in the next arising

vacancy. Respondents-3 may also consider his regularisation
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depending .upon the vacancy that may arise in future.

t

6 The application is disposed in the above manner.

There will be no order as to costs.
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